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THE MINISTER OF RAILWAYS
(SHRI NANDA) : (2) A few complaints
have been received.

(b) These supgest, generally, augmenta-
tlon of exlsting facilities at Chandigarh and
Amritsar stations,

(c) The existing passenger facilities at
Amritsar are considered to bs: adequate.
A proposal for construction of a mew station
building at Chandigarh with improved faci-
lities for passcngers, Is under considera-
tion. -

Eviction of Landless Tribal Agricultural
Labourers (Malburi)

3969. SHRI DHIRESWAR KALITA 1
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have taken
any step to prevent the eviction of the
eight hundrcd landless tribal agricultural
labourers from Tribal belt, Malbar,
Assam ;

(b) wheiher the tribal people have been
evicted and rendered homeless ; and

(€) if so, the steps taken to help them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) 1
(a) to (c). The details are being collected
from the State Government and will be
lald on the table of the Sabha as soon as
availabie.

12.10 hrs

CALLING-ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PROCEDURE FOLLOWED BY WEST

BENGAL GOVERNOR IN REGARD
TO FORMATION OF GOVERN-
MENT IN WEST BENGAL

ot wyg fewmd (T2) : & afaesariig
#ig wge & famafafes fawg &t o
el W w1 ww fewr § oak
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A s g o9z w oat ¥ oF
I &:

et grEET @ | AEEaTE)
% afafa wa o= & a8 qa7,
F Wt et ga (Ared-
T1dl) &t e § @HIC AT &
fou #i Al w1 At =;ifze,
& anrt ¥ aftwdt dma & womre
ara woard o€ sfag sfea”

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN) : Mr Speaker, Sir,
following  the resignation of Mr Ajoy
Mukerjee, the Governor of West Bengal
explored the possibility of formation of an
alternative Ministry In the State, He came
to the conclusion that there was no prospect
of such an alternative Ministry, and

nded to the President the issue of
a Proclamation wunder article 356. The
recommendation of the Governor has bzen
accepted by the President.

=t ag famd : Fsow wgEw, AW
STl 1 9T & | AT GATR  SATATFET
% seama o afeq 1 g@ Hag @ aAT
f5 maix & o sy T wfwr,
MR, @F AT Gl AT A ow
gez Wt 7@ w1 | AF@ET F& TqA TG
qargy & SR ®T OATAET A
figRRTa ar qr g AR A g
a7 IEHY AR A A | @Y AT AG
gwit ¥ fe fisg sfear &1 woaem g
HYATAT AT AT | IS AT GH AT A
qai |

SHRI PILOO MODY (Godhra) : The

Home Minister has not done his home-
work.

AN HON. MEMBER ; He was at
Coimbatore,

SHRI Y.B. CHAVAN :1 have dene
snough home-work, and that will be clear



391  Formation of

in the course of the guestions and answers
that will follow, When he put the question,
the whoale thing was in the process and
natusally, I could not have referred to the
procedure that was followed, But I thought
that ultimately it is the end-product of the
procedure which matters, and I have made
a mention of it

T can glve information to the hon,
Member that the Governor wrote to all  the
politizal parties to find out whether they
were willing to support the Government, and
most of the political parties practically all,
except the CPL (M) because they themselves
had offered to form a Government, replied
saying that they could not support the
Government. But at the same time in their
letter they said that if even after thelr views
were known, the Governor appointed the
leader of that party to form a Goveram=nt
it would be immoral or same such thing...

DR. RANEN SEN (Barasat) : Immeoral
and {llegal,

SHR] Y.B. CHAVAN ; When this
particular part of it came, the Governor
replied by saying My mind is still open on
this  question, I have not made any
commitment, but I would like to find out
from you any reasons why you consider this
immoral. This was a sort of counter-letter
that he wrote to them.

st ng fomd: g 1 uvmOel &
sfawrdl %1 gae §, @ ¥ F @
FIFIT F ) wqeqr @ 9g W g
Y qaear @ wé § 1 ad gE wE W
arax &1 s fag aw@ Sww fear
qgar & IE AHCH qZ TA H A AT
TE A0 9T mw egTgEfT @
FifF 3791 =A< # faa v §, Saw
awdA agi HAT °T & 1 3 W whwar
%1 q1% § 9T gEfor Ioiar mr § fe
T % g W fagdl et o 6 vaw
anr ¥ aga & ¥0 snafoat § 1 ag o
ITH! IF 19 Ty FT Afgy 4v
of T wosTT ¥ UF aEa ¥ AW §
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AfrIg ¥ A grrd @Y gar FoAT R
fF o7q z=F & gra AT Y Og 9gF &
afaa wv far mar a1 fs adarl F97-
frez ot & 3ga & o |xFIc aAd
SAFT GAAT W BT A FTT A IR
q gETEY | IEH WT AT A AT
a5 fazat fodt | faw avg s sl
gfta 1 W o A FET R 34T avg
T T q At far ) ol WU & ¥W H fee

T g @ &1 A gar 91139 §
gz § 5y ¢

“show cause to the court why rule nisi
as prayed by the petitioners should pot
be issued.”

Ta qig ¥ f9d femar & @wmar
g aga & anfasas & | 96F1 oF gAST
# 93 ST FA@T § | TZAT A A &

**] have noted that you have purported
1o make it absolutely clear that your
party Is totally opposed to my permit
ting the formation of any Ministry
headed by the leader of the CPI (M)
Mir. Jyoti Basu at the instance or with
the support of the CPI (M) and further
that in case such a Ministry if at all,
is allowed to be formed, you shall
oppose it both from within and
outside the Assembly."

qg ot ogw @ fow 3% § 1 wW
FFE N FW F | IEH TR g

“Meanwhile, 1 shall be obliged if
you kindly give me your reasons
why you think it would be illega)
and Immoral If 1 allow Mr. Jyot|
Basu, leader of the single larges,
party In the Legislative Assembly to
form a Ministry and then face the
Legislative Assembly with a demand
for seckiog confidence of the majority
to enable the opposite parties 10 move
a motlon of no-confldence agalnst
the new Ministy...”
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YnErEaw Aoz § Tog @
Frar Aifeg org = & FX W@ oard
ffar o P 7 ¥ S wood ¥ oar
gaftn ¥ f5 g & feg s s
T a1 ? 3 fggerm @wd A s
&, 77T, @ wA A i

gadt ara ag § fF anft o weaeel
¥ fag #1f Wt avices fagr fafewa
T GURIT A qawg A8 fear @1 @wn
agtarr v grar g 7 wfaw= € ara 163
¥ w7 @ i TAEC A W QA R
for oF w41 afoqg i T 164 § #31
m g 5 ger @t @ fagfe me
FT AT o7y whEt N fgfe ge
LR Re e el 2o G D
qrt 7o fagra 78 & 1 w1 g @)
AT THH) AT IF AT AT § IEIT
Qaat & 1 Sra fagrs ag 6T 7 &
afFar geamE & oF U ¥ wHEIC
a1 ¢ SEFI o N § @F fem
arar wrfze 57 | fagR & caua @t
garar wifge ar Flia ¥ g23 F 7z

uw wAArg wTeT o faad S oser
ARl

oft 7y femd: frard) ot w1 & gorar
sTfgd ar | 1 F7 ¥qr qAS § 1 whear
¥ ara & ®TT@r g 1 9 w9 § ¥ et
qY | wtag &1 feee @ adf e o
qar ¥t 73Y a1 qaAT & 5 few wtow
fir faaras § 1 1965 § 1@ ¥ wrad-
N wrafaedl &1 &7 FIW I AT
IFF ot A FIT AAT | 9T QG A
uw af sfwar v agh wrs fear | @t w1
Fai ardy faar ?
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wag e & f5 A gra SR
g &% gRvEAEE Y aRK fe W
aeE ® A% fear war ? ety
M WA FE Foaw® qaiT
§gq A WEFAOH X QF  q9A
Y fear 1 g3 qan 4EY @1 5 waw anga
TR Y § | IR At a3 sfEar o
WA 130 ¥ & oF & amwq &
AT 9§ FT AT

“A year ago, the people had planted a
political garden which was to hlossom
forth in course of time. This was not
to be, The great and noble ship which
the people had lauoched on  the
uncharted seas of parliamentary demo-
cracy has gone to pieces on the rocks
of disunity..."”.

§ oz o wgw g fFoaedd @
ST & @ 19T §, 99 ST A0 ArEEy
grafr A mag N aF agisk =
F\ 999 g T FAA FE@T 98, 747
wafor 1 meiggs fogra aamd
s ?

SHRI Y. B. CHAVAN : The hon.
member has asked whether a different

procedure was followed in the case of West
Bangal,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : All under the Centre's pressure,

SHRI Y. B. CHAVAN: I would say that
basically the procedure followed in Bihar
and Bengal is the same,

SHRI JYOTIRMOY BASU : According
to him,

SHRI Y. B. CHAVYAN: Naturally
everythlng 1 say is according to me; it
cannot be according to him,

In both the States the Governors tried
to flod out whether the leader of the largest
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party had the support of other partics. As
regards the criteria about which the bon.
member wanted to know, it Is true that the
Governor has to select the Chiel Mipister
and he has to appoint the Ministers; but
the general principle which is also implied
in the Constitution is that the person chosen
Is in a position to carry out the collective
responsibility of the Government, So the
Governor has to see that the person lovi-
ted has the support of the msjority in the
legislature, That is the guiding principle.

1 would like to Invite the hon, member's
attention 1o the fact that the entire question
of the Governor"s discretion to lnvite some-
body to from a government was discussed
here when the Rajasthan problem was raised.
At that time, 1 remember 10 have sald that
certainly there is furtber scope for finding
out whether some guidelines can be given.
1 would remind the House of the steps |
took then because sometimes members are
apt to forget what Is being done in this
direction. I had since given this informa-
tion to the Houte previously. This is the
third time 1 am repeating it,

1 consulied some leading jurists of the
country in this matter some of whom were
ex-Chicf Justices also—and a certaln con-
sensus was evolved as 10 what guldelines
could be given. The major idea they con-
veyed was that in this matter the Governor
should try to ensure that the man to be
called upon has got the support of the
majority in the legislarure, I wrote to all
the leaders of the political pariies nearly
1} yearago about this. But I must say
that till today 1 have not received any
replies,

This is exactly what the Governor of
West Bengal was trying to do, He peturally
wanted to sce whether the leader of the
largest party had the :upport of any other
palizical parties so that he could go ahead..,

st ag ford : 3 @t 9z7 ) foa 3
7| A ai ?

SHRI Y.B. CHAVAN : [ would sub-
mit that the language he used is not the
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language of ashow cause notice. Cer-
fainly he could have avolded asking this
Informaiion. 1 quite agreed it was not very
essential for him to do that, But the langu~
age he has used—‘I shall be obliged If you
will kindly let me know' — Is not the
language of show-cause: Let us not forget
that the Governor was for a long tlme a
Judge. So when a certain question was
raised, he wantad to know what their think-
ing was — nothing more than that.

As regards the speech he broadcast, there
is some reference to poatry. 1 do not know
why the hon. member objects to poetry.
Even in the drab political life, it is good that
the Governor has not lost touch with poetry,
I would request Shri Limaye to follow him
in this matter.

st ag fom @ sww wElEw, @
Im & o Ad e g #A
g qam o1 5 #9703 @@ § f5 madx
rgr 07 s o safa ag A
g R 7, AIfET @F Fivaes ¥
Tgf Y § T17 IEM a9 g F af-
ad7 fean, g 29 &7 foar, afag 7@ ?
T I HATATEE TIAAF TR A ?
& agt a3 3AFT MW A Far =wgary
A1 A9 gITATEH ¥ G AL F
fearn # aftags s & ®fowr &1 &
T X T (AW af w3 @ §; afx
oA §, A w0 F ag waAn
argar g & war ag g a &1

SHRI Y. B, CHAVAN: The hon. Mem-
ber is always basing his statement on wrong
information, There was no question of
sending any messenger from here,

SHRI NATH PAI (Rajapur) : During
the past few years it has fallen to our lot to
bring to your notlce and to the notice of this
House the lapses on the part of Governors
in this country, but 1 did not think that Mr,
Dhavan would be creating a record unprec-
edented in Impropriety so far as Governors
are congerned,
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The Home Minister has trled to get
away by poioting out that be is an ex-Judge
and the writing of show cause notices comes
to him very naturally. He even tried to white-
wash the whole thing by saylog that a
little bit of poetcy in this drab life of ours
fs a good charge. Had it been poetry, I
would have joioed him in sending my con-
gratulatlons, What he has indulged in is of
a very dangerous, nature, which is not part
the duties of a Governor.

In the first place, the objection that we
raised was to the procedure adopted. It is
certainly up 10 a Governor 10 call for cons-
uliation leaders of all parties and then make
up his mind as to who shoud be called upon
to form the Government. This is as per the
law of the Constitution and the country, but
what does Mr. Dhavan do ? Mr, Dhavan
asks the leaders of pariies 10 tell him the
reason why he should not call upon Mr,
Jyoti Basu to form a Government, He does
this twice. Mr. Chavan has not given any
satisfactory reason except saying, of course,
that it was not eseential for him to wuse this
language. | hope that his words, though very
mild, constitute a disapproval and displea-
sure that the Governor should not use
language which appears to be coercive and
threateniog, but I will take even more serious
aspects of what he zaid.

In this context, I would first like to read
out what he has said, He is an ex-Judge, a
distingulshed scholar I am told, The presi-
dent’s proclamatjon says;

“Now, therefore, in exercise of the
powers conferred by article 356 of the
Constitution and all of the powers
enabling me In that behalf, T hereby
proclaim that | assume to myself, as
president of India, all the functions of
the Government of the said State and
all powers vested In or exercisable by
the Governor of that State, declare
that the powers of the Legislature of
the State shall be excrcisable by or
under the authority of Parliament..."”

The Governor should have knowan that the
State of B:ngal is now uader the Parliament
of India, After the sup:nsion of the Coasti-
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tution there, we do not have a Gauleitel
there, as there used 10 be in conquered
Europe appouinted by Hitler. The rule of
law and the rule of the Constitution must
prevail. Is Mr. Dhavan awore of it, and {f
he is aware, why does he call the rule of the
President a  disaster ? These are exacily his
words;

“This disaster would not have befallen
the people of Bengal if the basic rules
of partnership had been followed,”

Mr, Ajoy Mukerjee, the chief Minister,
representing the will of the people of Bengal,
says that this is a great relief that the Presi-
dent®s rule has been imposed, but here is the
Governor of the State saylng that this disaster
has befallen. Is the rule of the President a
disaster, and is it for the Governor of the
State to say that this is a disaster,

When [ read the reports of his speech in
the Delhi papers, I could not persuade my
sell that the Governor could have brought
himself 10 say these things. 1 waited till the
Calcutta pep:rs, the National Standard and
the Amrita Bazar Patrika arrived, and I
must say that I find it extraordinary.

What does Mr. Dhavan say 7 Mr. Limaye
has already referred to the ship-wrecking and
that kind of thing. Now, he says;

“I would llke o state that, subjcct to
the approval of the President..,...

—we should thank him that he remembers
that the Presldent counts and that he himself
is only an agent of the President and the
constitution of India—

¢,..it shall be my constant effort to
bring about a restoration of the United
Front through a conciliation beiween
the constituent parties,”

Is it up to the Governor to make prefe-
rence like this ? Is it not palpable indulgence
in partisan politics to say; I will try my best
to restore the United Front 7 These are his
words. Supposing this Government is dis-
missed tomorrow, will it up to the president
of India to say1 it will be my constant ende-
avour to bring about a restoration of this
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Government ? Will he not be indulging In
partisan politics, completely divorced from
his constitutional duty ? Does Mr, Dhavan
conlent himself with it ? His poetical flights,
had they been lmited only to what Mr.
Limaye has said, [ would have besn happy.
But he goes on. There is something extra-
ordinary In this piece: **Dhavan proves Basu
wiong by Lenin,'" A great poet, constitu-
tional expert and a great judge.and a great
Marxist. The report says:

““West Bengal Governor on Friday
pight quoted Lenin to prove Marxist
leader Jyotl Basu wrong.

In a broadcast over the All India
Radio in Calcutta Mr. Dhavan sald
that during discussions before the
collapse of the United Froot the
former Deputy Chief Mioister told
him that though he wanted the U. F.
to survive it was not possible for his
party, C P I (M) to put up with the
offensive behaviour of some of the
members of the Front.”

What does the Governor tell him ? That
press report goes on:

*... The Governor sald he pointed out
to Mr. Basu Lenin's instrucilons to
Trotsky during the Soviet Union’s
peace negotiations with General Hoff-
man of Germany in 1918."

The House should be read this paragraph;
this is a real gem.

“In a message (0 Lenin Trotsky comp-
lained that the General was deter
mined to wreck the negotiations and
was now demandlng that ‘we must
meet him In formal bourgeois dress.”

The German general demanded of Lenin's
envoy that if he wanted to come to negotia-
tions, he must come in tailcoats, etc, Trotsky
a born revolutiopary, declined to put on,
even for negotiations, bourgeols. Lenin's
reply goes like this.

“Lenin’s reply telegram said: “our
objective “is to obtain peace. And if
it helps you get peace from Hoflman,
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go before him in petticoat, if nece-
ISII'!." .

Is it the contention of the G vernor that he
is Lenin, poor Mr. Jyoti Bacu Trotsky and
Mr. Ajoy Mukerjee, the nasty German Gen-
eral 7 what does this analogy mean 7

SHRI NAMBIAR: Take the spirit.

SHRI NATH PAI: There is too much
spirit which Is dangerous even in a Governor
The Governor cannot be allowed the cosy
comfort of a guberna‘orial palace and the
freedom of the political arena which is given
to a politician. T want to know from Mr.
Chavan whether he can justify this kind of
speech,

To be fair to the Governor, I shall point
out before concluding that at a receptlon
held lo his honour in London by the Indian
Jonrnalists Union he has made a clean
breast of his role. He told them that the age
of upited fronts had dawned In India. Mr.
Dhavan ded himself to  beli
that destiny had called upon him to be
the flag holder of the United Fronts in India,
He says that the key to the polltics in India
lies In the United fronts,

Mr. SPEAKER! There is a limit to this
kind of impropriety, Maybe, some of you
may be feeling for the Unlted Front. (Infer-
ruption) But it is not for the Governor.
(Interruption) Mr. Speaker, Sir, I want to
know from Mr, Chavan one thing. Now the
time has come, [irstly, will he remind Mr,
Dhavan that if Mr. Dhavan wants to propa-
gate the polltics of the United Front, this
vast country is open for him. He should
resign. No body is compelling any body to
hold office, if he wants 1o advocate the
policies In which he belleves, why bave
shackles and the inhibitions of a Governor's
office T Why subject himself to this criticism
in Parliament 7 Why not make use of the
fundamental freedom to resign from his
office and come out and advocate the poll-
cles of the United Front ? ([nferruption)

SHRI PILOO MODY: He is an Infil-
trator,

SHRI NATH PAI: Before concluding,
may I say this? Mr, Dhavan sayss “The
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supreme need of hour is to restore the confi-
dence of the people in the capacity of the
governm:nt to pr:ssrve law and order and
to dispel the sense of fear and panic which
has grlpped the pepole.” Tn one breath, he
says that the people of West Bengal, who
saw the rebirth of the renalssance of India
are gripp2d with fear; th: people who defied
the might of the British; a young boy of 16
throwing a bomb and giving the clarion call
to be freedom-fighters of India. That West
B:ngal Is in the grip of fear, Because of
whom 7 B:cause of Parliament, because of
the Presideat, because of you and because of
us or because of the people, bezause of the
failure of the Unalted Front, 8o, in one
breath, he says that the people have been
living in a nightmare of fear; living In the
grip of fear, And In an other breath, he
says that It will be his constant endeavour
to bring about the restoration, remove the
cause of that fear.

Now, may we have an assurance 1 Mr.
Chavan has tried to blame the Opposition

leadzrs, none of whom has bothered to reply -

to his questionnaire, It Is not that simple,
Bat let us not delve in to it. There was a
whole lot of discussion with you about the
defections, about the Governor's powers.
You refused to take a deflnite position on
all those Issuzs; and it Is as a protest against
that that we have refused to give a reply,
You know, suppressio veri suggestio
falsi. You told us the truth, but it is half-
truth, and therefore it Is worse than a false-
hood .

May we havean assurance from the Home
Minister ? As I said earlier, it was pot
essential for him to use that language, Now,
is lu essential for the Gowvernor to go on
belng a champlon of the United Front and
to mike such a palpably partisan speech 7
1 have quoted werbatim from bhis speech.
May we have an assurance from the Home
Minister 7 What the people of West Bengal
want is the protection of Parliament: that
their rights and liberties as fellow-Indians
will be assured to them. May we know from
the Home Minlster - since it is our rule, the
President’s rule and Parliament rule that

prevail—whether he will take all his courage
in his hands and tell Mr, Dhavan that such

after dinoer speeches are good at a Rotary
Club but not from the gubernatorial palace
from the lips of a Governor and that the
Governor should confine bimself absolutely
to his oath to preserve, protect and defend
the Constitution. (Fnrerruption)

AN HON, MEMBER: Dismlssal,

SBRI NATH PAI: In view of the fact
that Mr, Dhavan is far more commitied to
a particular type of thinking to which he is
entitled, will Mr, Chavan think that we
glve him the freedom to practise this, since
he is also desirous of It, by relleving him of
his responsibllity as QGovernor ? (Inter-
ruption)

SHRI S. M. BANERJEE (Kanpur) :
Send Dharma Vira,

MR. SPEAKER: Order, order.

SHRI Y. B, CHAVAN: Sir, the home
Member, Shri Math Pal, has given detalled
quotations from the speechs of the Governor,

SHRI J. B. KRIPALANI (Guna) : You
are not responsible for his appoiotment.

SHRI Y, B, CHAVAN: | cannot say that [
am oot respoosible; I am certainly respor-
sible for his appolntment. (Interruption)
Now, I do not want to justify everythind
that the Governor has sald in that particulan
statement, 1 personally feel that on such
occasions it is very wise and safe for the
Governors to be reticent, [ have no duobt
about that, I do not think it Is the responsi-
bility or the du'y of the Governor to bring
in any particular party fo power. I also
agree with you on this point. There is no
doubt about it. But, at the same time,
ultimately, il we see the rou'ts In West
Bengal—naturally, when he sald about the
disaster—he does not mean the United Front,
as 1 hAve uncerstond him. It was not
a disaster that the U, F. Government was
ousted ; It was in a sense a dlsaster that a
representative Government was ousted.

(Salkakulam) :

_SHRI RANGA He

should have said that, ®
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SHRI Y.B. CHAVAN: 1 have made
that very clear. When he sald that he will
restore the U, F. Goveroment he did
pot mean the U. F. Government as such.
I thiok it Is the duty of every Governor to
see that a representative Government is
restored. (Imterruptions).

SHRI NATH PAI: Of course, you
have a certaln  obligation to defend him,
but let us be fair,

SHRI NAMBIAR (Tiruchirapalll) : 1If
it Is a debate, I should also be allowed to
participate in it.

SHRI NATH PAID: Your name Is
not there in the list,

Sir, let me read the exact words of the
Governor )

“But in the U. F. Government, for a
polltical partnership, for the govern-
ance of a State, there was mo such
provision and this omission has
proved fatal in the end.”

Tt Is very clear, He is lamenting the
Government’s failure, The failure of the
U. F. Governmznt is the cause of his
despair.  He says it in so many words.,

SHRI Y. B. CHAVAN ; T am trylng
to see the spirit of his statement.

1 do oot want to jusiify every word he
has said,

SHRI
dismissed.

RANGA : He should be

SHRI PILOO MODY : Sack him.

SHRI Y.B. CHAVAN : If T bave
understood democracy, if I have undersiood
the mood of this Partliament, I do not think
this Parliament would wish to have
President’s Raule all the time in Beogal. It
will be our concern to see that representative
Government is restored there as early as
possible.

The hoa, m:mb:rsiid that I have told
the half truth, It Is not half trath, I have
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told the full truth, the whole truth. As far
as defections and other matters are con~
cerned, 1 have given notice to the Lok Sabha
sometime last year. Let us discuss the
defections committee’s report here, It
was oaly after the report was discussed In
this House that we were golng to bring
forward legislation based on that. It is for
the Business Advisory Committee to
decide. It is a matter for the House to
decide. (Interruptions).

SHRI BAL RAJ MADHOK (South
Delhl) 1 We are pressing week after week
for a discussion on that report. The
Minister of Parliamentary AfTairs is standing
o the way. You are standing in the way.

SHRI NATH PAI: The home
Mindster did mot answer one question.
Will there be a guarantee given to this
House and the people of Bengal that the
rule of law will be established, that terror
and fear will be removed and when
clectlons come, free and fair conditions will
be created there 7

SHRI Y. B. CHAVAN : That was an
observation which did not necd a reply.
It is not only a question of assurance, but
it is the obvious duly of this House and
the Government to see that the rule of
law is maintained in B:pgal.

SHRI NATH PAI: What about
relieving the Governor ? (Jaterruptions).

it Aoit siwT mwd (ater) @ oy wra-
g gz wf ot ¥ wgr & fF @g afwsr
Fmw & er-gez-andT N fow ag ¥ 0
& ¥ Ay § g 500§ IWw
g wrgan g fe ¥ 3% sar e
o aMgo (TA) ¥ ¥N-TAF—TTAlET
¥ free 3w e a1 aws 141 ¢, foe
# wgr AT §—

**All West Bengal will be ablaze il an
alternatlve  mioi-front  Government
was formed at any stage without the
CPI (M). The mini-front mlnisters
will not be able to entgr the
§ecretariat,”
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Fere AItEa, 9% OF oA1 gAE @
fad 1€ ) gIwIT 987 TE HT FAT |
& wot wdleg § FrAAr wgar §fs amw
¥ qogw e s —sn A o9 T¥ o
oY srTHr wRwy 27 §, g% faers sfea
FTdaTEr #Y Ay 7

mit gut wadg ag famr @)
araqrf 3 ¥ FTH FEgw ¥ FT qmS
& ey § 93T gga § AEERE A}
FAF i FrAIT A o ww faw
WITHIET FT G 131 91 | IAH T4 OF
a3 #7991 YT 1 4t fF ag W@ #
qTE q MEF I FY AT AF LA G-
F1 A3 AT, ag aF It F w9 ]
Wi @ F gadg g o ¥ amA
1741 £ 5 ¥ 99 gF & gArsiT we
TaddE F WAy § a1 @ifsame A,
#ifF FAF FTET Rz 1 H T=7 N

g1

¥ ag it AT A g 5 oS
# 7@ 937 3 AT & AN B E TaH-
¥z gAY F F@ AT @1 OF AL
qr. ar3. (T9) W BT T ¥ qfed)
Y AFC FATE AT AT ZAA AL G
Aqrg. (TA) ® FAFC FAE AX | WA
IAF1 =1 P gareds 'z qadnE 6
a7H A3 &1 § AT F7 T fBC ¥ 94-
qig & 2dY Agf § s ¥ eEwa ¥
2y & ot fpelt ot & @19 g
FC W@ & A A AEAE WA S 99
&1 fufaala qga g A afy 37
&1 ®1§ ®14 g 241 ¢ a1 foet gEd g
Avana § 7

SHRI Y,.B, CHAVAN: I do not
think the hon. M2mber is right in saying
that the Governor is now trying to support
any particular front @r any particular party
as such,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What do yon mean by “‘now" ?

SHRI ¥. B. CHAVAN : Even then he
was not dolng that. If he had done that, he
would have asked them to form a
goveroment .

SHRI PILOO MODY : But they could
not form a government.

SHRI Y. B. CHAVAN 1 He certainly
gave them an opportunity to see If they
could form a governmeant,

As far as the responsibility of the
present administration In West Bengal is
concerned, It is not golog to take any lead
or any advice from the parties there.
The Bengal administration would be the
responsibility of this Parliament,

SHRI 8. KUNDU (Balasore) : I
would not repeat the questions that have
been asked. With the promulgatlion of
Presldent’s Rule in West Bengal, I take it
that the era of political melodrama that was
practised in West Bengal will come to an
end, temporarily though, and with that the
barbarous and uncivillsed government, as
was alleged by Shri Ajoy Mukerjee,
will also come to an end, An-
other factor which has emerged out of
this is how the Conmstitution has siood the
test of time in preserving the hopes and
aspirations of the people and in safeguarding
their interests and rights. This is a very
important factor which 1 thiok emerges
from the activities that were undertaken by
the United Froot Government in West
Bengal. I would like the Home Minister to
have a probe and find out whether the
Constitutlon can stand the stresses and
strains of the conflict that arises between
the Centre and the states. Then, at critical
times, under articles JfWFwand 164 the
Governors are a[on"iu exetighe all sorts
of constitutional batics afdthey are
sometimes allowgd “to  exercisd all those
monkey exerclses” with the JHome Minister
here as ring master of ‘circus. What
Is thi view of the Home Mifdster in regard
to framing some positive rille In regard to
their functioning 7 It is no use telling us
that he has called a meeting of all political
leaders. Does he think that the tlme has
arlsen now 1o bring bcrop Parliament some
positive proposals {n the form of legislation
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to meet the lacuna arlsing out of articles
163 and 164 ? Then, there are allegations
of widespread unabated violence in West
Bengal, There have been allegations that
the civil servants have been indqctrinated
with certain political ideas, There have
been allegations of break down of law and
order with the connivance of some constl-
tuents of the United Front Governmeat.

In view of this will the Home Minister
sonstitute a high level non-political judicial
inquiry headed by a Supreme Court Judge to
find out the justification of the allegations
made by all other United Front partners and
whether the Constitutlon stood the test
of time there and whether actually law and
order fafled there 7

I would not Hke that Pres'dent’s rule
should be used as a wsapon to avenge or
suppress the people by the police. Bat 1
would like to know whether the Home Mini-
ster will give a clear directive to see that
those landless peasants, who were deprived
of their lands by some of these goondas,
should get back their lands and the familles
of those poor landless peasants who lost
their lives should be compensated.

Then, the offices of the trade unions
have been robbed and seized and real demo-
cratic funcilons of unlons have bzen finished-
That should be restored, All the allegations
that have been made from time to time on
the trade unfon front should be Inquired
into.

As the Home Minlster has pointed out,
_he will definitely protect the rule of law
there, But recently, three or four days
back; one of the most heartrending stories
has come fiom Burdwan. The son was
killed there and the mother was smeared
with the b'ood of the son. It has been
alleged that the SDO refused and did not
order the police to fire....(Interruption)

SHRI UMANATH (Pudukkottal) 1
It Is going too far. This calling-atteation
is on the question of procedure adopted by
the Governor, We are not afraid of these
charges ; we can face these charges, But
under the garb“of that procedure If he

goes into the allegatlons, we will reply to
them and we must also be given a right to
reply.

MR. SPEAKER : You questions are
beyond the scope of the calling attention
Pleasc rosame your seat now.

SHRI S8. KUNDU :
much to do with the
(Interruption). A
calls a  Government barbarous  and
uncivilised  and......(Interruption)  the
Govemnor calls him and allows him more
time thao is nccessary to form a govern
(Interruption). The procedure
must be laid down o see that these things
are not repeated.

This has wery
procedurc...... .
Chief Minlster

SHRI Y. B. CHAVAN : T think, the
only point that emerged out of his long
lecture was  whether the Constitution
functioned well during this period, There
were many difficulties that we had-to face
but I must say that ultimarely the Constitu-
tional provision has helped us to come out
of the difficult sltuation there. There is no
doubt about it.

As to whether we are golng to give any
instructlon to the Governor, 1 would Ilke
to repeat that personally I do feel that there
is scope for giviog certain  guidelines
partlcularly relaing 1o the transitional
perlod but those guidelines will have 10 be
based completely on the agreement of all
the polliical parties in the ecountry because
then they will have the force of conventions
and conventions can only be based on broad
agreement ancounced by all  pelitical
partics,

As far as the inq?:!ry is concerned, 1 do
not think ft is necessary to go in for a sort
of inquiry into Constitutional aspects by
the Supreme Court. As far as the law and
order situation and policy matiers are
concerned, naturally they will be discussed
with the Bengal administration from time
to time after studying the problems wvery
carefully.

st smaern @Et  (UIETR) ¢
SIET ALY, S 99T ® T J AT
T WS FT T qA & grd |



09 Formation of

v & e ¥ Y @2 @1 g @
fawer 1 ag @17 @Y & fF Fme & &Y
mravardt wrgfaez mdf § 3u% A W
maAde A fav FEEHT IR W@
e ®Y ST ¥ TG FIF qgi W@ |
&3 T3 MIAY AU ... (wwEna) L,
¥ qg aifea sar agar g f& asdza
W NHAT O IF THA 41, TS 9T |
A AT T 9z foar, sg A w1 &
wifag A1 AT E 1. (|wAwE). .,
TN Y 93 Ig WS fag g
ot gt qrdfer 1 o § fe = sqifa
g ® oY o fo UHo 91l § IEEI A
g 7t H{0, IF @HAR A T,
f&z za% FI3—& SJMAAT JEFAT §—IA-
qT 7Ry ¥ gad aarw adis §1 38 9%
§97 forar f g™ a9l #a1 @OA §
AT & ot sqify 99 F1 FIHFT 7 F1
wagT § ? {0 w@h Ny @A qgd )
sar ag A€f 4@ & faw ge1 & g
mfads # fFa) srmers o & afz
TaARE AR &1 AF fas oar § A
i g # fafasdy qar aFw wwe ®
TAAT 86T 99 ArEmfEr o s R
Faifcdt qrdf & agar o awar g I@
wEIC ¥ ot snifa ag w Ae fear oy

arfv ¥ ... (sqwarw) ...

weqw A4 ¢ W9 gA@ WA )

ot 9" soeTw tqEit ;. & qg ST
wrgar g e aa AT afaw w1 IvAE
Tt qY oY fee ¥4t feafa & segfa
qrfedl €1 9% a0y foar ? a4y Sa& Ag
sz AITGE I AT A A T A
T4 agqsq wrz # e o Wedi ax
0y, T wr3zgs e F IS # @A
sa1 a3idz Ifqw amsft § 7 S s
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W wszgm arEEl &) wgi W eIl oy
naFE fawre s !

el @ 33 § f5 madc w1 wder
Faw eéfaw m@ARE aA @ Af dar
¢ afe ag nadAd= awrar gar & o
wiam st g A formwt fawry # fagarw
Wtgh & SrAAr =igar § @ aTe
IS & NAAT FT E GHC ¥ Geawy
M aY fee ot 1A #Y g dms i
T af T g9 =T &1 fagw § fagarg
g1 wfge w2 ag 9T =1 gor sré )
i < @F..... (W¥ew) .. ]
®I5 &) qTATEA TEAAT ¥ Argar 2
RE AN g fESfsdme § oA oW
W FRGIIT Y T § Iy SNy
srygfaeet & wre § §, QA oraenr § 9w
Y agt ¥ Rgy fear s g 59 ?
gadt @t ag & 5 s T e aman
&Y s fag @12t & 797 fag® maass
# & quE wrET ) garca F a1 § aile
famm & wfg S0 & aqrear ) gare
#¢ faar & #91 39 9T #1 quAd= a3
w1 faet Agear & zasr aver g i ?
sRAmT AT T R R 5 ofy ag
¥ Qg W % & A2 gfew far F ot
sfag sndw far § sgar s agfaa
RAfg ® § F71 FA6 NHEE ' &
g % S fear s ?

MR, SPEAKER  The third part of the
Questlon does not arise, [do not allow

that.

SHRI Y.B. CHAVAN : Sir, | may say
categorically that so far as the Indirect
imputatlon against the Governor that he
had some sort of conspiracy agaiost some
party is concernsd 1 do not accept 1his
proposition, Sir, he tried his best o see
that representative Governmeat was formed
or retained. T think looi:in.s to the history
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of Bengal for the last 2 or 3 years, It was
his intention to see that no effort wes left
undone to sec that some sort of represen-
tative Government functions there, I think
fo that matter he meticulously and  skilfully
tried his best, This is all that I can say.
Then, Sir, as far as the other question s
concerned, I cannot give any guarantee on
behalf of the Governor that he will pever
ask a partical party to form a Goveroment,
His constitutional responsibiilty will be to
see whether the person to be invited has
the majority in the legislature, This 1s
all that 1 can say. About the other thing,
1 am not in a posilion to say at the present
moment...

SHRI MANUBHAI PATEL (Dabhoi) 1
We have given two Important (._'!all!n;
Attention Notices.. (Interruption) It is a
very serious thing.

SHRI M.L. SONDHI (MNew Delhi) :
Sir, In this House, is it ever possible to
discuss an important subject of Forelgn
Affairs 1 (Interruption)

MR. SPEAKER : Both of you have no
right to speak, (Interrupiion)

SHRI M. L. SONDHI 1 Sir please per-
mit us to raise the question of debate on a
vital and fimportant subject of fm:cl.n
affairs, about Combodla, (Interruption).
Every country is vitally Interested. (Inter-
ruption) Todia have to play its role under
the International Control Commlssion,

MR, SPEAKER 1 All that is lrrele-

vaot...

SHRI M, L, SONDHI ; Pleaso ':llo'
us to raise a discussion about Cambodia.

MR, SPEAKER 1 Mr. Sondhl, please
sit down .

SHRI M.L. SONDHI : Sir this Is a
matter with which every country Is vitally
interested and we have to ralse a discusslon
on that. We are devotlng one hour to  the
question of which seat the Deputy Speaker
should occupy and all that. We are
devotlng so much ume for discussion of
small matters. About Cambodia, the whole
world is talking about. (Inferruption) We
should have @  discussion oo that,

(Interruption)
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SHR1 MANUBHAI PATEL : About
the disastrous earthquake of yesterday, I
was expecting that Government will be able
to make a statement (Interruption) But I
am sorry to say that have not said anything.
The Home Minister spoke about defection
report. Iam sorry to say that the Central
Ministers and MPs of the ruling party are
fnvolved In the defection activity. (Interrup-
tion) I charge the Prime Minister with using
the guesi-house... (Interruption.)...and
Shrl Jagjlvan Ram... (Interruptions)

MR. SPEAKER : I am very sorry that
the hoo. Member s defying the Chair. If he
persists, I shall have to pame him, He is de-
fying the Chalr constantly...(Interruptions)
Will the hon. Member please sit down or
not ? What Is this which is going on ?...

SHRIMATI TARKESHWARI SINHA
(Barh) : It Is a serious matter, and you
must allow this matter to be raised, Two
Members of the Assembly... (Interruptions)
These two defectors have been kept in the
guest-house of Government...(Inrerrup-
tions) It is a serious matter, You must allow
this matter to be raised and Government
should explain the posltion, We would
request the Home Minister to ask the SPE
to go lnto the charge that Rs.50,00 had
been deposited in one of the banks in Abu
in the name of the two defeciors and find
out whether this charge is correct or not.
It Is a serious matter...([nterrupt jons)

SHRI SHEO NARAIN (Basti) rose—

MR. SPEAKER 1 Will the hon.
Member please sit down 7 He does not want
to be left bohind the lady,.,(Interruptions)

&t fe omw : www AgEE, ag
T%7 difcae wmwmeT &0 (saw)

MR, SPEAKER : Let him plecase sit
down. Papersto be Lald oo the Table,
(Interruptions)

I am oot hearing aoything at all. In
future, I am goiog to follow this procedure.
Let the hon. Members sit down.



413 Formation of Government CHAITRA 3, 1892 (SAKA) in West Bengal (C.A.) 414

& o ¥ amy faaga e it @@
wg 3 wEa g s s o wy &
wer g oY w8 avg § fomal ot msfem
wife ghif 3§ s qv aff @
a7 g ¥ F AN gwwd F
T AT AT AT FTH F qrAFE A A
QYET AT IF AFX AN qTF P
9T Ag¥ Argar

st for arevaw @ asaw wgeg, ww
A #gr @ e oo f |er g aY 9w A% 0
wr{ At qrafow # WE g T @@
s At AU Az g i & ®9 s
S Y wdea F @A amav ...
(sTaem)......

If you stand, how can we get up and
say anything ? You are the guardian of
this House, and you must permit us to
have our say.

HeqW ALIT : (HET qANX qG AT
fe o= it wradig aaedl € Aol § T
3 31 9g drer AR fawer gE W
TaR AW Tgase ar ag § 7
NEd X g g ?

o 7 am ¥ 3 few & fe o agt
g gt @ e fagt § Afer a«
HOAT 39T AT AqaTA YT X OF XY
& @ &1 o feay omr g% “mﬁ

Wit avceTadt farg : wolt ag A

wror wgredt et g€ & s IR A
AT &1 FF F@ W faar §...

SHRI BAKAR ALI MIRZA (Senmdn-
bad): Last time the hoo. Minister of Parlla-
mentary Afflars gave an assurance that he
would consult the Prime Minister and fix some
time for a disussion on Telengana. I would
like to know what has happened to that
discussion,

ot vy fomd : sreqe wdi, & aw
¥ oF arawrdt AEw § oot W aw
s ey & foo wgafr @ @ &
wit 39 2w gu o7 qifes @ge ¥ oy
THAS QEESANT F A ag X gL
fogesgrar sl s atd gu i
arr )t fow s fear gam & A #ar &
9 ¥ A aFar § 5 qg gAIIr o qwA
# wragrfa &1 sy a1 AR fawd fog
w193 &g ¢ e 7z fawraeta § g«
w9 @ !

wWeaw RET : A |

fagfemd :gmu v AT g fs
e AN Wygden gl @ swF a ¥
AT AT SATATHRYOT &A1 FA ATS § 7
@b am i gl g | W
gHEAT TFY AR

SHRI MANUBHAI PATEL: It Is
clear that ruch things will not be put Into

the record henceforth, Bnt 1 hope that
today it is on record.

12.59 hrs
PAPERS LAID ON THE TABLE

FourTH FivE YEAR PLAN—REVISED
OuTLAY, 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) On Behalf of the Prime
Minister, I beg to lay on the Table a
a copy of the Fourth Flve Year Plan-
Revised ontlay 1969-74 together with a
statement thereon. [Placed in Library. See
No. LT 1932/70.]

PROCLAMATION IN RELATION TO
WEST BENGAL

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) 1 [ beg to lay on
the Table—

(1) A copy of the “Proclamation dated
the 19th March, 1970 lssued by the



